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2 The ground for review is that in para-8

and 9 of the order, the Bench has taken theg vieuw that
the applicant yas engaged for tha'firat time on the
basis of an agreement dated 1.9.1983 on contract basis
the case of the applicant is not covered by the

scpeme annNexure-4 and as such he is not entitled to be

: regularised as government servant.,

Ve

3e Tue ground which is aileged for reviewy

is that scheme (annexure-4) is misread, before the
scheme (annexure-4) yas introduced, all staff artigts
w8re engaged only on contract basis, scheme appligs

1 to artists engaged on 6,3,1982 and thereafter,

Bv g o The respondents resisted the claim of the

applicant and sought dismissal of the review petition,

S, Tnere is aiso a delay condonation application
on the ground that vhe copy of the order was received s
on 9.,1.1998 and review is filed on 27,1,1998 though .«
counter has been filed to the same but the facts can
not be denied and a review application is wall in
time, As there has been no delay in filing the revieu
application, the misc. delay condonation application

deserves to be allouwed anu is allyed accordingly,.

6. Section 22(3)rnf the Administretive Tribunals
Act 1985 confers on an Administrative Tribupnal dis-
charging its functions under the Act, the same pouers
as are vested in a civil court under the Code of Civil
Procedure while trying a sukt in respect, inter-alia
of reviewing its decisions, Section 22(3) is as
fellows |

" Section 22(a)(f)s

- A Tribunal shall have, for the purpose
of discharging ite functions under this Act,
the same pouers as are vested in a civil
court under the Code of Ciyil Procedure, 1908

(5 of 19u8), while trying a suit, in respect
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of the follouwing matter, namely

(f) reviewing its decisions;

Ten A Civil Court's power to review its own deci-
8109 under the Code of Civil Procedure is contained in

order 47 Rule 1, Order 47 Rule 7 provides as folloysi=

" Order 47 Rule 13
AppPlication for review of judgmentl $-

(1) Any person considering himself aggrieved:-

(a) by a decree or order from which an
appeal is alloyed, but from which no
appeal nas beenpreferred,

(b} by a decree or order from yhich no

- appeal is allowed, or

Vi

(c) by a decision on refsrence from a
‘ Court of Small Causes,

and who, from the discovery of ney and
important matter or evidence which, after the
exercise of due diligenhce, was not within
his knowledge or could not be Produced by
him at the time wnen the decree was passed
or order made, Or on account of some

R mistake or error apparent on the face of

. the record, or for any other sufficient

reason, desires to obtain a review of the
decree passed or order made against him,
may apply for a review of judgment to the
court which passec the decree or made the

order."

8, On the basis of the above proposition of lau,
it is cleer that poyer of the review available to the
Administrative Tribunal is similar to power given to
civil court under Order 47 Rule 1 of Civil Procedure
Cooge, therefore, any person yho consider himself
aggrisved by a decree or order from which an appeal

is allowed but from which no appeal has been preferred
can apply for review under Order 47 Rule 1(1)(a) on
the gruound that there is an error apparent on the face
1 of the record or from the discoyery of new and
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important matter or evidence which after tne exerciss
of due diligence, was not within his knowledge or could
not be produced by nim at the time when the decree

Or order was passed but it has now come to his

knouledge.

9. In the instant case there appears to be no
error apparent on the face uf the gecord or there is
no other sufficient reason on the basis ofuwhiich the
order delivered by this Tribunal dated 6,11.97

can be reviewed as submitted by the applicant,

10. Accoroingly there is no reasonable basis
to review the impugned order and this reviey

application is dismissed,
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